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Tu Liabilities of former Chief MiDlst81 
of Orissa 

+ 
0336. 8ml Madhu Limaye: 

8hri Kishen Pattnayak: 
8ml Bari Villhau Kamath: 
Shri Surendranath Dwlvedy: 
8hri Hem Barna: 

Will the Minister of Finance be 
:pleased to refer to the reply given to 
Unstarred Question No. 4015 on the 
1st September. 1966 and state: 

(a) whether the investigations into 
the tax liabilities of tax evasion by the 
tormer Chief Minister of Orissa and 
the Companies and firms with which 
he has been connected, have since 
been completed; 

(b) if so. the action taken by Gov-
'ernment by way of adjudication/pro-
~ecution / arbitration; 

(e) the quarter from which the 
vague threats mentioned in the above 
'reply had emanated; and 

(d) the action. if any. taken by the 
various Central agencies against the 
persons giving these threats? 

The Minister of State in the Mini .... 
try of FInance (Shrl B. R. Bhacat): 
(a) and (b) Enquiries by the Income-
tax Department relating to the tax 
liabilities of Kalinga Foundation 
Trust and the personal rase of Shr! 
Biju Patnaik have been oompleted 
and the evidence gathered by the 
Department h.... been put fo the 
assessee. 

Shri R&D,..: At long last 

8hri B. R. Bhapt: Final IInding. 
-can be arrived at only after consider-
u.g the reply and the evidence that 
may be produced by the asse •• ee. 

Shri Barl VishDa Kamath: After the 
-elections. 

Shrl B, R. Bhapt: As regards other 
-concerns. with which Shri Patnaik a 
"<'onnect"". the investigations are etUl 
in progress. 

(c) No enquires regarding their 
source were made. 

(d) Doel not arile. 
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"veri!ylng th. capacity. capa-
bility and IInancial condition and 
.tabllity of the rompanT;" 

that is. Kalinga Alrw..,. •. 

"making IlDJ' comparative oIudy 
of the rates quoted by tbe COD>-
panT with tbose paid to other com-
panies wbo had either worked or 
were working for the NEJ'A Ad-
ministration;" 

it~~~~l1Tm ~~Hf .-m 
""* it Tr,T ~. 

"giving an opportunitT to Ule 
other two companies who ilad res-
ponded to the tender-notice. to re-
quote it theT desired. when· • 
decision to award the contract for 
a longer period (3 years Inotead 
ot one year) bad been taken • 
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"he was of the OIPlnion that the 
work was connected with defence 
operations and should be done by 
~e Air Force by acquiring extra 
aircraft'· etc. 

~ mr, ~ l:[ofoT:R;:'1" ~cT If.6(fT 
~ I >;[IRT <!T~ ~fl¥it 

"The thinldng In the Ministry of 
Defence apparently underwent a 
radical change subsequently. for 
reasons not easy to understand,". 
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Shri Hart VillhDa Kamatli: My 
name has been clubbed wi th this 
question but the matter wh~h I hav .. 
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been pursuing is slightly different; it 
refers to the statement alleged to 
loave been made by Shri Bijoyanand 
Patnaik. fonner Chief Minister of 
Orissa. some years ago to the effect 
that ten years earlier he was a pau-
per and now he is worth Rs. 10 crores. 
That was the statement alleged to 
&ave been made by him, namely.-

"I was a pauper ten years ago, 
now I am worth Rs. 10 crares; I 
am sorry, I have not got more." 

On this. the question was raised and 
it was pursued tor the last two years. 
Kay I know whether the investigation 
lollS been made with regard to that 
amount. whether it is Rs. 10 crores or 
mOI'e, and, if so, whether the tax has 
been paid on that amount? What is 
the position with regard to that in-
Yestigation? May I know 'Nhether 
C.RI. has been entrusted with the 
investigation or any other agency ot 
the Central Government is carrying 
on the investigation with ,~gard to 
~his amount of Rs. 10 crores amassed 
by him in a tew years? 

Sbri B. R. Bhapt: This money. if at 
all it has been made. is either in his 
personal capacity or in companies. 
Because it was said in the House that 
It concerns the name of an important 
individual. we separated his penonal 
income assessment and the Kalinga 
Wust which attracted the notice of 
the House and We took these cases 
first and completed the investigation. 
Now, there are a number of com-
panies in which he is either a direc-
~r or has got some interest in them 
and they are being investigated. So. 
the facts will come out. 

8brl Har! V1sbnu lI:amatb: Who is 
investigating it? Is it C.B.I. -or~any 
other agency ot the Central Govern-
ment 

Sbri B. R. Bhapt: It is not a mat-
ter ot C.B.I.; it is a matter of tax 
evasion or tal< liability. It i. lhe 
Income-tax authorities. 

Sbri Banca: In spite of the Income-
Tax authorities. he has amassed Ro. 10 
crores. 

Sbri B. .R Bbacat: Let us see the 
tacts 1Irst. 

Sbri Ranga: These are the hets. 

Sbri Hem Barua: When the anomQ.-
lies and irregularities indulged in by 
Shri Biju Patnaik and the Kalinga 
Airways were pinpointed on the 
1Ioor of the House. the Government 
spokesman tried to white-wash the 
whole issue by all sorts of pre-
fabricated replies. This Company was 
entrusted with the task of air-dropp-
ing tood in NEFA and there was a 
clause in the Agreement about reach-
ing the target. They dropped ollly 
one-third of the food in NEFA and 
sold the rest in the local Inarket in 
Assam at black-market rates under 
the plea of missing the target. These 
anomalies and irregularities were pin-
pointed on the 1Ioor of the House and 
I am very sorry to say that instead 
of making an inquiry into these alle-
gations. the Government spokesman 
tried to white-wash the entire issue 
by all sorts of replies. In the con-
text of this-I am happy that the 
P.A.C. has pinpointed the anomahea 
and the ·irregularities that I had the 
honour of pinpointing in this House-
may I know whether Government 
propose to give protection \0 this nlan 
called Shri Biju Patnaik because he 
happens to be an influential man In 

the Congress Party and ruin the 
country like that? (Interruptions). 

Sbri Tyagl: Why should the name 
ot the Congress Party be brought in! 
(Interruptions) . 

oit~~: ~'W~ ~ 
>HQ-~ 'fTif~;1l' ~ <fl I 

Sbrf Hem Baraa: He belong. to the 
Congress Party ... (Inter7'Uptions). 

Mr. Speaker: Order. order. It is tor 
the Minister to deny it. 

Sbrl Ra.up: They are shielding him. 
Iilbri B. R. Bba&'at: There is not a 

single piece ot evidence in this matter 
with which the Opposition can say 
that the Government is protecting any 
individual. On the other hand ... 41' 
(Interruption) . 
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~ ~ fif1f~: ~ ~ f.!;m;r ~ 
VHI 

8hri B. R. Bhagat: Let me complete 
my answer. On the other hand, we 
have pursued this mater vigorously in 
spite of the fact that an in:portant 
individual is involved. rhe dltliculty 
is . . . (Interruption). 

..n "'!. ~: W f'I;1:!T ~ I ~G; 
if~ f'ir.!rr ~ I <r.rcr i{llTif iF ~~ ~ I 

8hrl Hem Barga: Shri Biju Patnaik 
is dreaming of becoming the Prime 
Minister of India although he is a 
thoroughly corrupt man. (Interrup-
tion). 

8hri B. R. Bhagat: The difficulty,s 
that it is not the pre-fabricated facts 
or otherwise that have been stated 
but it is the pre-digested evidence that 
has been brought and the Government, 
responsible as it is. has to analyse 
thosp facts before coming to any con-
clusion. 

osiT "'!. ~: ~ ~'n' ~ I 
Shri Tyagi: I am glad my han. friend 

has made the position clear. He has 
mentioned that the report about thill 
income-tax evasion had already been 
made. after inquiry, to the Ministry 
and that the assessee had been askp.d 
to put up his explanation. May I 
know when he was asked to put up 
his statement and by which time will 
the matter be lInally decided? I hope, 
in the light of the Congress's name 
being used, the Minister will see to it 
that it is expedited soon. 

Shri B. R. Bhagst: AF. far as these 
two cases are concerned. in which the 
investigation has been completed, only 
on the 31st October, a notice has gone 
to him; he wantpd some time. Some 
time may be given. But certainly 
this will be finalised much before the 
elections. 

Shrl Bangs: In spite of the fact that 
thpse and other investigations are said 
to have been set in motion by Gvvern-
ment through the various agenciel 
and in the face of the report made by 
the CBI which the House :tself has 

taken notice of so long ago, how is it, 
apart from the Congress Itself for 
whose good name or bad name my 
han. friend, Mr. Tyagi, wants to 
stand up here. the Government invited 
this gentleman who is living under 
these shadows-not one but so many 
shadows and investigErtions-to be 
present at the National Development 
Council which is supposed to be bigg"r 
than the Cabinet and which is opes 
only to the Chief Ministers of Statet! 
and some Ministers at the Centre. 
How was this gentleman who is witlo 
this bad reputation invited there? 
How does Government justifY that? 

Shri B. R. Bharat: The matter came 
up in this House and it wa, clarified. 

Shrl Ranra: The Financ" Mini.ter 
was a member of the National Deve-
lopment Council. 

Exchange Value of indian Rapee 

·387. Dr. L. M. Slnghvi: Will the 
Minister of FInance be pleased to 
state: 

(a) whether Government are aware 
that Indian currency is used in ex-
change transactions in Hongkong, 
Bangkok and other countries of Souta 
and East AF.ia and that Indian cur-
rency is exchanged at a heavy dIS-
count even after devaluation; 

(b) whether Government have a..,. 
machinery to study such data; 

(c) and if so, the results of such 
.tudies after devaluation; 

(d) whether Government have been 
able to detect the modus opeTandi and 
th" magnitude of such illicit exp<l!t 
and exchange of Indian currency 
abroad and the purposes for which it 
is used; and 

(e) if so, the broad details thereof~ 

The MlDlRter Of l'IIIanee .( 8hri 
SaehiDdra Chaadharl): (a) Yes Sir. 
Government is aware that Inolan 
currency is used in exchan~e tran.c-
action in some countries of South Fast 
Asia and such traIUl8ctions are carri-
ed out at a discount of Indian Cur-
rency. 




